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This application for review of the order dated
'"""

23.1.02 has been filed on 21.3.02. Thus there is e-'

delay/ for condoning which application has been filed

giving explanation. Considering the facts and

circumstances stated therein, the delay is condoned.

We have considered the review application and

the order dated 23.1.02, however, we do not find any

error apparent on the face of record calling for our

interference with the order by way of review. The

application is accordingly rejested.
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OF 3:)02.

ORIGINAL PPLICATIOI NO. 778 OF 3:)01.

Ka.i.Lash Chandra Ti1vari S/o Late K.D.Tiwari,

aged about 60 years, Village : NIKASPUR,

Post . SaR HUL , DISTRICT: G~IAZIPUR(U. .) .•

••• • A PLIC!IIT.

Versus.

1. Union of India ownf.ng and representing

"Northern Raf.Lway " notice to be served to-

The General hal1.ager, IIorthern Rail"ray,

Headq-uarters Office, Baroda House,

.~

NZ'II DELHI.

2. The Divisional BadLway Hanager ,

Northern Railway, D.R.E.Office,

Nawab yusuf Road, Allahabad.

3. Shri S.K. Luthra,

The dditional Divisional RailHay l\lal:lager,

Northern Railway, Allahabad.

(The Appellate Authority) •

4. Shri Dayal Dogra,

The Sr.Jivisional ~lectrical ~gineer/TR0,

Northern Railvlay, D .R.H. Office, AI'IiB-ALA.

(The Disciplinary Authority) •
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